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INTRODUCTION • 
I, the Chairman, Estimates Committee, having been authorised 

by the Committee present this Nineteenth Report on action taken by 
Government on the recommendations 'contained in the Eighty-Ninth 
Report (Second Lok Sabha) of the Estimates Committee on the erst-
while Ministry of Rehabilitation-Western Zone. 

2. The Eighty-ninth Report of the Estimates C<fmruttee was 
presented to Lok Sabha on the 14th April, 1960, Government fur-
nished their replies indicating action taken on 33 out of 37 recom-
mendations between 22nd August, 1960 and 15th November, 1960. 
These replies were considered by the Study Group of the Estimates 
Committee, 1961-62 on the 1st November, 1961 who desired that 
further information be called from Government on certain points 
arising out of their replies. The replies to 3 recommendations and 
further information were supplied between 6th December, 1961 and 
9th August, 1962 and these were considered by the Study Group 'E' 
of the Estimates Committee, 1962-63 on the 30th August, 1962 who 
desired that further information in respect of recommendation No. 33 
may be called for. Further information on recommendation 33 was 
received on 21st November, 1962 and it was considered by the Study 
Group 'E' on the 23rd November, 1962. The draft Report on action 
taken on the recommendations contained in the 89th Report was con-
sidered by the Study Group 'E' on the 31st January 1963 and adopted 
by the Committee on the 7th Ferbruary, 1963. 

3. The Report has been divided into the following four Chapters: 

I. Report. 

II. Recommendations that have been accepted by the Govern-
ment. 

ill. Replies of Government that have been accepted by the 
Committee. 

IV. Replies of Government that have not heen accepted by the 
Committee. 

4. An analysis of the action taken on the recommendations con-
tained in the Eighty-ninth 'Repor of the Estimates Committee 
(Second Lok Sabha) is given in Appendix ll. It would 
be observed therefrom that out of 37 recommendations made in the 
Report 11 recommendations i.e. 29.8 per cent have been accepted 

(iii) 



(iv) 

fully by Government, while 7 recommendations i.e. 19 per cent have 
been accepted partly. Of the rest replies of Government in respect 
of 14 recommendations i.e. 37.8 per cent have been accepted by the 
Committee, while those in respect of 5 recommendations i.e. 13.4 
per cent have not been accepted by the Committee. 

NEW DELm-I. 
February, 19 1963. 
Magha, 30 1~84(Saka). 

H. C. DASAPPA, 
Chairman, 

Estimates Committee. 



CHAPTER 1 
REPORT 

In paras 111-114 c,f the 89th Report (Second Lok Sabha) on the 
erstwhile Ministry of Rehabilitation (Western Zone), the Estimates 
Committee had pointed out that the physical achievement of the ke-
habilitation Housing Corporation Limited had not been much and 
that it was evident that the Corporation had not been functioning in 
a business like manner and that the financial results of its work had 
yet to be assessed. The Committee were given to understand at the 
:hne of examination in 1960 that the Corporation was engaged in 
..ne collection of instalments of the price of plots from the plot-holders 
and in completing the remaining work of development of the colony, 
which had already taken over six years. The Committee had sug-
gested that the remaining work might be completed quickly and the 
Corporation wound up soon so that the expenditure being incurred on 
its establishment was saved. 

2. The Committee were informed in August, 1960 by the Ministry 
of Rehabilitation that the Rehabilitation Housing Corporation would 
be wound up as soon as: 

(a) final instalments of the price of plots had been deter-
mined by the Corporation and realised from the 
allottees; 

(b) final Balance Sheet and Profit and Loss Accounts had 
been prepared; and 

( c) conveyance deeds ex~uted. 
3. The Committee were informed in January, 1962 and again in 

August, 1962 that there had been no change in the above position. 
, The Arbitrator, to whom the question of compensation to be paid to 

previous landowners had been referred, had not yet given his award. 
It was added that as soon as he gave his award the Profit and Loss 
Account of the Corporation and the final Balance Sheet etc. would 
be prepared. 

4. The Committee are surprised to note that even after a lapse 01 
11 years since the constitution of Rehabilitation Rousing Corporation 
Profit and Loss Accounts of the Corporation ha:1 not been prepared 
Jor want of award regarding the Compensation to be paid for 150 acres 
of land acquired by the Corporation. 

The Committee rePJ"et to note that despite the fact that Companies 
Act, 1956 enjoins thai annual accounts of Government companies 
should be presented to Parliament, no such report had been presented 
by the Rehabilitation Housing Corporation for the years 1958 on­
wards. The Committee hope that the wice for acquisition of land 
will be finalised without further delay and that effective action wilt. 
be taken to implement the Government's decision to wind. up tM 
Corporation. 
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APPENDIX I 
[Vide Reply to recommendation No.8 in Chapter ill] 

Minutes of the meeting held in the Ministry of Rehabilitation un 
the 13the June, 1960 to discuss the future set up of (a) the Ad hoc 
Committee for settlement of pension, G.P. Fund, pay and leave 
salary claims of displaced Government servants under the Ministry of 
Rehabilitation Scheme and (b) the Ad hoc Committee for settlement 
of pension claims of displaced Government servants under the Minis­
try of Finance scheme In the light of the S.R.U. Report.' 

/ PRESENT 

MINISTRY OF REHABILIT AT10N 

1. Shri Prem Krishen, I.C.S., Joint Secretary. 
2. Shri K. Lalit, LA. & A.S., Deputy Secretary. 
3. Shri K. N. Channa, Deputy Secretary. 
4. Shri N. G. Sen, LA. & A.S., Officer-in-Charge, Central Claiml 

Organisation. • 
MINISTRY OF FINANCE 

1. Shri Inderjit Singh, Joint Secretary (Economy). 
2. Shri D. D. Bhatia, Deputy Secretary, (Expenditure). . , 
3. Shri N. V. Venk.atraman, Deputy Financial Adviser (Reha. 

bilitation Finance). 
COMPTROLLER AND AUDITOR GENERAL 

Shri S. Ramier, LA. & A.S., Director of Audit and ACCOUD.t:i. 

ACCOUNT ANT GENERAL, CENTRAL REVENUES 

Shri P. Ranjiilia, LA. & A.S., Deputy Accountant General. 

MINISTRY OF HOME AFFAIRS 

1. Shri T. C. A. Srinivasavaradhan, I.A.S., Deputy Secretary. 
2. Shri T. S. Anantakrishnan, Under Secretary. 

The following points were discussed and decisions taken: 
1. Ministry of Rehabilitation Scheme for settlement of claims in 

rupect of PehSion, G.P. Fund, Leave Solory & Pay 
(1) The -tiae A~-hoc Committee of four members may bet aw ..... 



57 

(2) "The otneer-in-Charge &: other officers of Central Claims Or-
ganisation appointed for the purpose may be empowered to decide 
eases involving non-recurring amount relating to arrears of pay and 
allowances and leave salary upto Rs. 500 for each case without the 
Audit coming into the picture. Cases involving amount over Rs. 500 
may be handled by the Officer-in-Charge and final decision taken after 
those are approved by .:he representative of Comptroller and Auditor 
'General who will be posted on regular and whole-time basis. 

(3) Pension & Fund cases may be dealt with directly by the 
Officer-in-Charge and final decision taken after these are approved on 
the spot by the representative of Comptroller and Auditor General 

·of India. 
( 4) All sanctions may be issued under the signatures of the. Officer-

in-Charge and necessary powers will be delegated to this effect by the 
Ministry of Finance. • 

(5) Necessary forms should be issued to each and every claimant 
in a month's time with an advice to file claims within a period of 
three months after which no claim would be entertained under the 
Ad-hoc Scheme. 

(6) All the pending claims and those received hereafter should 
be settled by 31-3-1961. 

II. Ministry of Finance Scheme for verification of service rendered in 
Pakistan by Government Servants who are in employment of lire 
Government of India 

(7) Cases may continue to be handled by the Central Claims Or-
ganisation till 31-3-61 (Since the pattern of work was of the same· 
nature J.S. (Econ.) was doubtful whether encouraging results could 
be achieved by continuing the Centralised agency for disposal of this 
type of cases. However, an assurance was given that all the cases 
will be disposed of by 31-3-61). ' 

(8) All officers of the Central Claims Organisation may be em-
powered to issue 'Verification Certificates' to ·the Ministries concerned 
after the cases have been checked up and approved on the spot by 
the Representative of the Comptroller and Auditor General: Neces-
sary powers will be delegated to this effect by the Mbistry of Finance. 

(9) All the Administrative Ministries should be addressed once 
again by the Ministry of Finance for completion and forwarding of 
the pending cases to the Central Claims Organisations by a fixed date 
after which no extension would be allowed and cases will have to be 
decided by the Ministries concerned themselv~. under the normal 
,rules. 

( 1.0) The work should be managed in such a way that all cases 
.lU'e dio;;posed of by 31-3-61. The position should, however, be re-



sa 
.lOWed thereafter for considering the desirability of deccotraJWng the 
work to the Administrative Ministriee concerned. 
m. General 

(11) The Central Claims Organisation may be shifted frOID 
MusiOOrie to New Delhi as early as possible. 

( 12) A close watch should be kept on the progresa in disposal of 
daims/ cases each month under various categories. 

Sd./- K. N. CHANNA. 
D."wry Secrettlr1 to the Government of India. 



APPBNDIX D 

I Total Dumber of recommendations made . 

II. Recommendationa accepted fully by Government (rik recommenda-
tions iD Chapter II) . 

NUMBBll • 
Plmcmn'AGB '1'0 TOTAL. 

III. Recommendations accepted by the Government pertly ~ witlt 
modifications (rik recommendations in Chapter III). 

NUMBBR . 

PmlCBNTAGB'1'O TOTAL 

IV. Recommendations not accepted by Government but replies to which 
have been accepted by the Committee (fJide recommendations No.8, 
IZ\ 13, 14, 19,20, 22-25, 27, 28, 36, 37 in Chapter III). 

NUMBBR 

PmlCBNTAGil TO TOTAL 

V. Recommendations replies to which haTe not been accepted by the 
Committee (flide recommendations 29, 30, 31, 33, 34 In Chapter"lV). 

Nt1MBJIIl • 

I'BRCJlNTAGB TO TOTAL 

II 

29'8% 

7 

19% 

·No'nL-Of the 38 rec::ommendationa/c:cnclusions/observations included in Ap~ndis.. 
VI of the 89th Report one i.e., S. No. 32 is an appreciation of the upkeep:· 
of Rcfulee Homes. 

" GMGIPD-LSI- 4315 (A) LS--I-3-63-UOO 
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